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(c) whether there was no agree-
ment to this effect at the time of end-
ing the strike; and 

(d) steps taken by Government in 
this regard? 

The MlDister Of Steel aDd Heavy 
JDdastrles (Shri C. SubramaDlam): 
(a) to (d). A statement is laid on the 
Table of the House. 

STATEMENT 

(a) Yes, Sir. The extension Of the 
training period in each case depends 

. upon the actual time lost due to irre-
gular absence. 

(b) The training course has to be 
completed in full to enable the trainees 
to attain the req·uisite standards and 
skills before absorption in the fac-
tory. The time lost due to absence 
has to be made up. 

(C) No, Sir. 

(d) Question does not arise. 

AppllcaUoDS for LieeDces Under 
'Actual Users' 

.736 J Sbrl Balmlki: 
. \. Shri Sa'yIUlal'llYaoa: 

Will the Minister of Steel and -Heavy 
lDdustrles be pleased to state: 

(a) how many applications for im-
port licences sponsored by the State 

• Director of Industries from Jammu 
and Kashmir and Delhi separately re-
lating .to actual users in small scale 
industries for the period October, 1961 
to March 1962 have been received and 
how many are pending disposal; 

(b) what ceilings are fixed for the 
current period, i.e., April, 1962, to 
September 1962 for these States for 
the licensable items for actual users 
in small industries; and 

(c) what items are licensable by 
Iron and Steel C'>ntroller for the 
said period? 

The Minister Of Steel and Heavy 
lIldulltries (8brl C. Subramanlam): 
(a) 367 sponsored applications have 

been received from Director of Indus-
tries, Delhi for October, 1OO1-March 
1962 Licensing Period. Of ,the spon-
sored applications 230 have been 
licensed, 137 cases are pending with 
the Licensing Authority. 22 sponsored 
applicatWns have been received from 
the Director of Industries, Jammu and 
Kashmir State in the same licensing 
pericld, O\I·t of which 14 cues have 
been licensed ·and 8 applications are 
pending. These cases are pending 
with the Licensing Authority await-
ing clarification from applicants! 
sponsoring authorities. 

(b) Ceilings for the licensing period 
April-September, 1962 for the States· 
have not yet been fixed. 

(c) A list of items licensable by 
Iron & Steel Controller is laid on ~e' 
Table of the House. [See Appendix 
II, annexure ·No. 301. 
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OraDt for Development of Libraries· 
In Mysore 

11118. Shri Siddiah: Will the Minis-· 
ter of Education be pleased to stste: 

(a) 'the names of the voluntary or-
ganisations that 'have received grants. 




